REGISTERED/AD

CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH

Commercial Gomplex(BDA),
Indiranagar, -
Bangalore = 560 038

Application No 2/86(T) . ,
(W.P, No 902/85) | Dated the .7/ August, 1986,

To

- K, Keshavaiah,

€/0 Shri T.N. Raghupathy,
(Advocate for Applnt

No, 65-68, Krishnavasa,

lst Floor, lst Main Road,
Seshadripuram, Bangalore-560020

4., The Director, Indian Institute
' of Horticultural Research,
I.C.A.R. 8025
255, Upper Paiace'Orchards,
Bangalore - 560 080 '

- 2, Uniom of India, represented'by
i its Secretary, Ministry of Food
o and Civil Supplies, Shastri Bhavan,
New Delhi,
Subject: SENDING COPIES OF THE CORDER PASSERBY

THIS BENCH IN APPLICATION NO 2/86(T)
(WRIT PETITION NO 902/85)

A HeHW N NK
Please find enclosed herewith the copy of the Order/
Interim-Opde= passed by this Bench of the Tribunal on 18-8-86

in the abovesaid_application.
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Copy to :=-

Senior Central Government Counsel,
High Court Buildings, -
Bangalore - 560 00l c



wCounsel on both sides are agreed that this Bench
has no jurisdictibn over this Writ Petition transferred
from the High Court of Karnataka to this Bench under
Section 29 of the Central Administrative Tribunals Act,
1985, since no notification has been jssued under Section
14(2) of the said Act relating to Indian Institute of
Horticultural Research conferring jurisidiction on this
Bench of the Tribunal to entertain the writ petition.
In view of this, we direct the Registrar of this Bench
to take stepsifor transferring the writ Petition to the

'High Court of Karnataka".

sa/- Sdp-

Zeizad ohLoHo Ay Rego) (Ch. Ramakrishna Rzo0)
~—ember(AM) Membex(JM)
18-8-86 . - 18-8-86
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CENTRAL ALMINISTRATIVE TRIEUNAL
- BANGALORE BENCH

FOM OF INDEX AS PER CAT ( DESTAJCTIN OF HECORDS) RULES, 1990
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S1,No. Items Description of Papers
. 2 S

LS Order sheets /ﬂb{?i’f
24 All orders/judgements of the i

Tribunal passed in the case Lii’-
3s Judgement s and orders recej d } f;\'q ’,N

iﬁo% the Supreme Coyurt ine kL /\;1{}- }KLwauxu

e Case,

. 11 lications inclyding
1 ﬁAs/Eggints/memoranda appeals
together with annexures and

all other documents whethe;
original or copies filed with

them
S Counter/written statement and
reply affidavits e R
6. All depositions of witnesses
taken by way of atfidavit JEAE DS
.
T All documents or cettified

copies received by the Court
and marked gas exhibits, reports
and examination of coanissioners.

8. Notices

9. Letters filed by the counsel
and other correspondences, ;
vakalatnama/memo of appearance

10, All other papers not already \\\\\

Specified.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ADDITIONAL BENCH, BANGALORE

ORDER SHEET (contd)

Orders of Tribunal

Date i O0ffice Notes
|
' The Registry, Kernetaka High Court,
| in their letter datsgd 31.72.85
| foruarfed an interlocutory applica-
| tion,filedbefore them for early
| hearing, to the Addl, Bench, Madras
| of C.A[Ts, for disposal and a copy
| thaerenf endorsed to this Tribunal
for in?’ormatian. @?NES‘T/BQ
| On 15.0.86 papers pertaining to
this'#Btition vere obtained from
the éi@h Court in order _to enable
us to place them before the
. Tribunagl on 17.1.86 (the ezsrliest
date s?ec%Fied for the sitting at
Bangalpre). -
T AT E&i Q;M%'Auﬁh
17.1.86 | Dy. Registrar (Admn) (Sh.E.Uittal) "This petition for fixing e
fddl, |Bench, Madras, who visitied date for early hEaring‘of the
Bangallore steted that the IA. wes writ petition 902 of 1985,
not received in their office 4
: ‘. m.S. p dmara a th
However, the matter was placed &e Tzﬂrneﬁ Ceitgpl %géth’st?idinc
before Hon'ble Vice~Chairman of CD;nspi tekes notice.end.orayéﬁ
Medras Bench, where counsel for for e ti%g for filing thil
Ehe Pégltlznir ﬁng t:e itindlng counter affidevit particulesrly
i E, [Cotpsal WEDe PESSENLS dealing with this matter.
; Time is granted till 31st
This W.P. uas treated as trensfe- e i %3 i
rred gpplicetion and numbered:é&s ;??gagziior Ez%ingncgﬁgﬁggﬂaﬁ
ApplndNo.2/86(T) in this Tribunal. ’ i )
sd/-
On 21{1.86, we wurote to the Dy, AR bl |
Raegistrser {Judl) of Madras Bench, (gr& Juétici Ra?“gujagg'
requesting him to trace the papers BT 8k 5, i
pertaining to aforesaid I.A. and e
send them to this Tribunal for
’ = - 0 —_—
recmrT.(rg.smu.%“4-nnhg9ﬁaﬁwgg
31.41.86 Both, counsel for Applicant as "As the statement of objectio
well |for Respondents were presemt, has been filed by the repdts
‘ , this petition is allowed and .
| L the main application will coa
| %ﬁ§$‘ up for hearing on 20,2.86.
| sd/-
| (G.Sreedhran Nair)
_ ; GRS Rember 31.1.86.,
|
20.2.86 ! Teae  \coornes Couonge\ SB‘-""’
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ORDER SHEET (contd)

Date

Office Notes Orders of Tribunal
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Counsel on both sides are
agreed that this gench has no
jurisdiction over this yrit Petitior
transferred from the High Court of
Karnataka to this Bench under
Section 29 of the gentral Admini-
strative Tribunals Act, 1985, sinae
no notification has been issued
under Section la(2) of the said
Act relating tofInstitute of
Horticultural Reseafch conferring
jurisdiction on this Banch of the
Tribunal to entertain the writ
petition. In visw of thisJue
direct ths Registrar of this Bench
to take steps for transferring the
yrit Petition to the High court of
Karnataka,

LIndian

(L.H.R.RE§§§‘ (ch.Ramakrishna Rao)
\\}\Member (AM Member (JM)
1B.8.86 18.8 .86
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‘7”f MJ?subject~-Rpturning o W.PiNg, _902/85" . milT

CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH

Commercial Complex(BDA),
Indira Nagar,

Bangalore=-560 038,

Dated the August 1986,

REF: APPLICATION NO._ . 02/86(T)

To

'The Registrar,

"High-Court of Karnataka, :
Cosse Hitgh *Geurt, Bu1ldlng, - R R

‘Bangalore. i R e

—to. the -High Court--of Karnataka.
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" Writ Petition No._ 902/85 ori the-file of the ... =~

 w*High,CauIt“of Karnataka, Bangalore, transferred to this-. . .

-_Tribunal-underrSection 29 of the Administrative Tribunal. .

-~Act, 1983, is returned herewith for necessary action, in.. _
- pursuance of..this Tribunal's, Order Dated. 18.8.1986 i
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